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Scheduled Tribe people are not safe in India 
under this Congress brand of socialism, 
democratic socialism. The time has come for 
them to realise that these forces will unite and 
retaliate and you will see what is going to 
happen in the future. 

MR.    DEPUTY      CHAIRMAN:      The 
House stands adjourned till 2-30 P.M. today. 

The House then adjourned for 
lunch at thirty-seven minutes past 
one of the clock. 

The House reassembled after lunch at 
thirty-four minutes past two of the clock, Mr. 
Deputy Chairman  in  the Chair. 

THE  RAMPUR  RAZA LIBRARY  BILL, 
1974 

MR. DEPUTY CHAIRMAN: Mr Naval 
Kishore. 
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SHRI BHUPESH GUPTA: On a point of 
order. Mr. Naval Kishore is not speaking from 
his seat. 

SHRI NAWAL KISHORE: My difficulty is 
that the information that goes to Mr. Bhupesh 
Gupta is rather late and that too through Mr. 
Ray and then all of a sudden he wakes up. 
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SHRI F. H. MOHSIN: Sir, on a point of 
order. These matters are yet pending in the 
High Court and people have filed writ 
petitions on these matters. When the matter is 
pending before the High Court it is not proper 
for the hon. Member to refer to it because the 
matter is sub judice. 

3 P.M. 

MR. DEPUTY CHAIRMAN: He says that 
it is sub judWe. Now, please refer to the Bill. 
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SHRI K. P. SINGH DEO (Orissa): Mr. 
Vice-Chairman, Sir, this piece of legislation 
which has been brought forward seeks to take 
over the second largest library in Asia, 
namely, the Raza Library of Ram-pur. This 
library is second only to the Tashkent Library. 
The pay sheet of the library is approximately 
Rs. 6,000 per month. The U.P. Government 
pays only about Rs. 48,000 annually. This 
leaves it with some deficit. Therefore, I think 
it is a step in the right direction that the Gove-
rnment has come forward with this piece of 
legislation. 

Sir, I must sound a note of caution here. 
Very valuable manuscripts as well as printed 
books in Persian, Urdu, Arabic and other 
books have been preserved since the 18th 
century by the Nawab of Rampur and his 
family; it is his personal collec- 

tion. In 1964 the Nawab of Loharu had 
donated his complete collection of about 
380—400 manuscripts and about 3,000 
printed books which makes it one of the best 
libraries on Galib. So I would urge on the 
Government, through you, that not only 
should they take over the library because of 
financial difficulties they should pay adequate 
attention as far as preservation of books, 
applying modern methods of library science 
and bringing in better equipment is concerned. 
This will preserve this very ancient and very 
rich library for posterity as well as for our 
people to come in and enjoy the library as well 
as to gain knowledge. With thse words I sup-
port the move by the Government to take over 
the library. 

SHRI UMASHANKAR JOSHI (Nomi-
nated): Mr. Deputy Chairman, Sir I rise to 
support this Bill. I do not know why there 
should be any disagreement about such a step. 
We are very slow in doing the needful in such 
matters. Yesterday there was a reference to the 
Bhandare of manuscripts in Western India, the 
Jain Bhandars in Rajasthan and Gujarat. But 
the Jain Bhandars are pretty well looked after. 
The Bhanddars in Jaisalmer, Ahme-dabad and 
Cambay have devised methods of preserving 
the books, protecting them from moisture as 
well as heat. The only difficulty with those 
Bhandars is that on the fifth day after Diwali, 
they worship books and they indiscriminately 
tear off pieces from the manuscripts and put 
them before the worshippers. But in the pas' 
few decades they have been protected. 

I want to say a word about the Persian, 
Arabic and Urdu manuscripts in Ahmeda-bad 
itself. One would be amazed to see the interest 
evinced by the people of Ahmedabad in this 
respect. There are so many Kutub Khanas; so 
many manuscripts and printed books are there 
and they are not well looked after. So I was 
very happy and thrilled to know that we 
would be having a Centrally looked-after 
library in Ramrjur, apart from the other two 
big such libraries in Patna and Hyderabad. I 
would say that the money that is put at the 
disposal of this library is a paltry sum, if the 
library should be asked to go round 
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[Shri K. P. Singh Deo] the country and 
gather manuscripts before they get destroyed. 
Manuscripts have a way of getting destroyed. 
If you attend the Sunday Gujari Mela on the 
banks of the Sabarmati, you will find 
manuscripts being sold by weight. So, there 
should be some agencies to take care of these 
manuscripts in Ahmedabad. For example, 
only a hundred years ago, the father of the 
first modern lyric poet in Gujarati corres-
ponded with his father in Persian, as in the last 
75 years people corresponded through the 
medium of English. Such writings are not 
taken care of. This library has a good building 
and, as we can see from the Bill, it will have a 
good organisation. It can manage to get manu-
scripts from other parts of the country and 
preserve them and protect them in a scientific 
manner. 

A point was made that there is already a 
trust, but we find that the U.P. Government 
will be concerned with the running of this 
library in quite an appreciable way. The 
Collector himself will be there, the U.P- 
Governor will be there and two outstanding 
persons who have been taking interest in the 
running of the library will also be looking 
after the management of the library. If I have 
understood the Minister correctly, he said 
yesterday that this idea was there from 1966 
onwards, and it is good that a definite step has 
been taken. This should be one of the 
activities that the Ministry should be engaged 
in. Our country has many languages and we 
do not possess good libraries. I was told that 
the library of first edition copies in a particular 
language is in a certain European country, not 
in India. 

So we have to inculcate this habit of 
preserving books. If, as an honourable Member 
has suggested, Centrally administered 
institutes leave much to be desired, we can 
request the Minister to see that such things do 
not recur. Even manuscripts from bhandars 
have found their way to foreign countries. The 
manuscript of one of the outstanding, classics 
of my language, was sold by a learned man, by 
a bureaucrat, to the Americans. Such things 
cannot be helped. We have to create a climate 
of opinion which thwarts such vandalism. I 
would plead for many more 

such Bills which would tone up the cultural 
life of our country. One thing that occurs to 
me is a library of Sindhi books. I wonder if all 
printed Sindhi books are available in Indian 
libraries, much less in a single library. There 
is no particular State which would take care 
for such a thing. So it is the Centre which will 
have to help in building up a library where all 
printed Sindhi books are found. When re-
lations with Pakistan are more amicable, we 
can approach the learned men and 
Government across the frontier and benefit  
from  their  cooperation. 

With these few words I wholeheartedly 
support this Bill. 

PROF. S. NURUL HASAN: Sir, I am 
extremely grateful to the honourable Members 
for their contribution and I am gratified that 
most of ' the honourable Members who have 
spoken, have given their support to this Bill. 
Two or three very important points have been 
raised and I would venture to take those points 
up for the consideration of the honourable 
Members. 

The first question that has been raised is 
regarding the Tanjore Saraswati Mahal 
Library. It is one of the finest libraries in our 
country and the Government of India have 
been keen to declare it to be an institution of 
national importance. The matter is under 
discussion with the Government of Tamil 
Nadu. There were certain suggestions that are 
being examined by that Government and I 
hope that it will be possible to bring forward a 
legislation before this honourable House. 

Another point that has been raised is about 
the other good collections that are in the 
country and the criterion that the Central 
Government has in declaring them to be 
institutions of national importance. I would 
like to draw the attention of the honourable 
Members to the relevant Entry in List One of 
the Seventh Schedule to the Constitution 
which gives an indication of the limits within 
which Parliament may legislate. It reads like 
this — Item 62: 

"The institutions known at the com 
mencement of this Constitution as the 
National Library ......................... etc., and 
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any other like institution financed by the 
Government of India wholly or in part 
and declared by Parliament by law to be 
an institution of natioal importance." 

So, the ingredients are that this should be 
wholly or partly financed by the Gove-
rnment of India and secondly it should be 
declared by Parliament to be an institution 
of national importance and for that it must 
qualify for being an institution of national 
importance and it should be like the 
institutions which have been mentioned in 
the relevant Entry earlier. 

From this point of view, any library 
which has a sizeable collection of rare 
manuscripts, paintings or other rare books 
would qualify and therefore if any sugges-
tions come to the notice of the Government 
of India that a certain library may be 
considered for this purpose, I can assure the 
hon. House that we will be very glad to 
give them our most earnest consideration 
provided this basic criterion is fulfilled. 

It has been further suggested that there 
may be a single board. Usually these col-
lections have been built by individuals or 
groups of individuals or institutions and 
each of these libraries and the people who 
are particularly interested in the welfare of 
these libraries would like the individuality 
of these libraries to be maintained. It is for 
this purpose that separate governing bodies 
are being proposed. 

It has already been clarified that the 
building in which this library is at the 
moment situated belongs to the Govern-
ment of U.P. But as has been suggested 
further, there has been no confusion on this 
account. 

My hon. and respected friend Shri 
Jairamdas Daulatram made a reference to 
the preparation of catalogue of manuscripts 
for the Rampur Library. I am glad to 
inform the House that this work is going on 
and considerable propress has already been 
achieved in this connection. 

Hon. Shri Raha has referred to this in-
stitution as the centre of library movement.  
I am afraid    this is a specialised 

library dealing principally with manuscripts 
and for researches which are connected with 
those manuscripts, a large number of printed 
books, journals, and photographic copies or 
other copies of manuscripts elsewhere will be 
needed. Therefore, this cannot be a part of the 
general library movement. So far as a general 
library movement is concerned, I am afraid, it 
is the responsibility of the State Government 
concerned. 1 am not in any way suggesting 
that a library movement is not absolutely 
essential for the country. But in terms of the 
Constitution that is principally the 
responsibility of the State   Governments. 

The proposal to provide a hostel is a very 
good one. I will examine and see what can be 
done so that a hostel is established. Better 
preservation and better equipment will 
naturally have to be provided. 

I also agree that not only this Library, but 
the other Libraries also, principally the 
National Library, will have to take greater 
interest in collecting manuscript collections 
which are scattered in different parts of the 
country. But some machinery has been set up 
at the instance of the Indian Historical Records 
Commssion by the various State Governments 
and these are called the Regional Record 
Survey Committees. Some of these have done 
very good work while the others have not done 
as much work as is possible. I also agree that 
we have to give attention to the collection of 
Sindhi books. There is already a section in the 
National Library and I will pass on the 
suggestion of the honourable Member to the 
National Library. We are also, Sir, in the 
process of setting up a Tulsi Sadan in Delhi in 
which books published in the various Indian 
languages will be collected and kept. I will 
take this suggestion also into consideration for 
this purpose. 

Sir, the first proposal to the Central 
Government that it may take over this Library 
was mooted by the Trustee himself, the late 
Nawab Syed Raza Ali Khan. He made this 
request to the then Minister of Education, Shri 
M. C. Chagla in 1965 and from that time,  Sir, 
there has  been 
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[Prof. S. Nurul Hasan] a great deal of 
consultation and this consultation, Sir, has 
been going on amongst the Government of 
India, the Government of U. P. and the 
Trustees and this is what has been claimed in 
the Statement of Objects and Reasons. 

Further more, Sir, the constitution of the 
Board of Governors that has been proposed 
in this Bill is like this, as the honourable 
Members would see, that if four persons are 
to be nominated by the Government of India, 
four persons are to be nominated by the 
Government of U.P. 

Sir, I commend the Bill for the consi-
deration  of the House. 

MR. DEPUTY CHAIRMAN; The ques-
tion is: 

"That the Bill to declare the Rampur 
Raza Library to be an institution of 
national importance and to provide for its 
administration and matter connected 
therewith or incidental thereto, be taken 
into consideration." 

The motion was adopted. 

MR.  DEPUTY  CHAIRMAN:     Let  us 
now   take up  the  clause-by-clause    consi-
deration of the Bill. 

Clauses 2 to 29 were added to the Bill. 
Clause 1, the Enacting Formula and the 

Title were added to the Bill. 

PROF. S. NURUL HASAN: Sir, I beg to 
move: 

"That the Bill be passed." 

The question was put and the motion was 
adopted. 

FOURTEENTH REPORT OF THE 
COMMISSIONER FOR LINGUISTIC 

MINORITIES FOR THE PERIOD 
FROM 1ST JULY 1971 TO 30TH JUNE 

1972 
THE DEPUTY MINISTER IN THE 

MINISTRY OF HOME AFFAIRS (SHRI F. 
H. MOHSINA Sir, I beg to move the 
following Motion: 

"That  the Fourteenth   Report.of  the 
Commissioner for  Linguistic    Minorities 

for the period from 1st July 1971 to 30th 
June 1972, laid on the Table of the Rajya 
Sabha on the 10th May 1974, be taken into 
consideration." 

Sir, I would like to tell in this connection 
that our society is a multi-lingual society and 
the framers of our Constitution have taken 
into consideration the fact that there are 
linguistic minorities in every State and their 
language and culture have to be protected. So, 
they had made some provisions in the 
Constitution itself. These provisions are in 
article 29, article 30, article 347 and article 
350. Later on, Sir, by the Constitution 
(Seventh Amendment) Act of 1956, further 
amendments were made to the Constitution 
incorporating therein articles 350 (A) and 350 
(B) (1) which have a direct bearing on the 
safeguards to be provided for the linguistic 
minorities. 

Beyond these constitutional provisions, the 
Central Ministers and the State Chief 
Ministers met in August 1961 to consider the 
point of providing safeguards for ling uistic 
minorities, and they have reached some 
decisions in the Chief Ministers' conference. 
Some time later the Education Ministers' 
Conference was called, and they also reached 
some decisions about providing safeguards 
for linguistic minorities. 

Sir, even after the formation of States on 
linguistic basis, it is a question of fact, and the 
Members are aware, that quite a large number 
of linguistic minorities are yet living in almost 
every State, and it is the duty of all States to 
see that the constitutional provisions are well 
attended to and the interests of the linguistic 
minorities are safeguarded. So, in accordance 
with Article 350B(2) of the Constitution, the 
office of the Commissioner for Linguistic 
Minorities was set up in July, 1957. 

The main functions of the Commissioner 
for Linguistic Minorities are to investigate in 
accordance with the provisions of Article 
350B(2) of the Constitution into all matters 
relating to safeguards provided for linguistic 
minorities and report to the President upon 
these matters at such intervals as the President 
may direct. 


